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+{OFFICERS DOING WORK 1N HINDC

195. Surt B. N. BHARGAVA: Will
the Minister of FINANCE be pleased to
state the number of officers of each
class in the Ministry of Finance who
were actually doing office work in
Hindi as on the 30th Septemter,
196471
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+[Tue MINISTER or FINANCE
{Smrr T. T. KriSENaMACHARY): 'The
information is being collected and

will be laid on the Table of the
House as early as possible.]
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4[CorLrEcTION oOF LIFE INSURANCE
PremiAa BY PancHavaTrs anp B.D.O’s.

196. Serr B. N, BHARGAVA: Will
the Minister of FINANCE be pleased to

[ 25 NOV. 1964 ]

to Questions 1080

state the names of places, where the
work of collecting life insurance pre-
mia was entrusted to the Pancha-
yats and the Block Development Offi-
cers in 1963-64?
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#{Tre MINISTER or FINANCRE
(Smrt T. T. KRISHNAMACHARI): The
information is being collecteq and
will be laid on the Table of the House
as soon as received.]

GRANTS FOR REHABILITATION oOF
MINORITIES IN ORISSA AND BIHAR

197, Surr DEOKINANDAN NARA-
YAN: Will the Minister of Fmvancs
be pleased to state:

(a) the grants given to the Govern-
ments of Orissa and Bihar for reha-
bilitation of minority community who
suffered in the communal riots in
these States in March, 1964; and

(b) how these grants are proposed
to be utilized by the two States?

Tue MINISTER or FINANCE (SHry
T. T. KrISHNAMACHARI); (a) No grant
has so far been paid to the Govern-
ments of Orissa and Bihar. The Gov~
ernment of India have, however,
agreed to provide grant assistance to
both these States towards relief
expenditure incurred on approved
items of relief and rehabilitation
undertaken consequent on the com-
munal riots in these States in March,
1964. The grant assistance is limited
to 50 per cent of the expenditure sub-
ject to a ceiling of Rs. 17-73 lakhs in
the case of Orissa and 50 per cent of
the expenditure subject to a ceiling of
Rs. 19°00 lakhs in the case of Bihar,
The grant will be paid on the basis
of actual expenditure, ag certifled by
the respective Accountant Generals.

+{ ] Eaglish translation.



